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8. Insub-section {1 of section 01, umit the words “margisn ol
2. Iy section 62, for stib-section (1, substitute the following -

S(h When o docwment is presented for registration uwnder section 19, the lrmx jation together with the true cupy of
the document be fifed in the upprupriate book. TN, Act 2§ of 1966, scotion 6 (1-4-1907).

West Bengal ¢

Iis itx apphication 1 the State of West Bengal, after §, 91, insértion of Schedude is the same as in Tansl Nadu - W.H.

Act 17 of 1978, S, 7 (1-1-1983).
92, Busmese registration-roles confivaed,— [Repeatod {ay ALY, 937 1.4-1937).
al{e‘pual.&: ' 7
03, Repeals.— {Repeuled by the Repealing Act. 1038 (1 of 1934). 8.2 andt Scii]
THE SCHEDULE .~ Repeal of fasconents, [Repealed by the Repealing Au 1028 ¢} of 1938y, 8.2 and ‘»c.h !
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STATEMENT OF OBJECTS AND REASONS

Al present only a few States like Assam, Madras, Kerala and West Bengal have scparate legislation in regard 1
regivtration of births and deaths, while others have en.:bhng provisiens in the Municipal Act, Panchayat Act. Chowkidar
Manual or Land Revenue Manual so that the matter is governed by executive orders or bye-Jaws setting out legal registra-
tion procedure. Such situation by ifs very nature, leads to diversity in practices and inefficiency of performance. Various
national commitiees and experts, who gave attention to the problem, have strongly recommended the need for & Central
Legistation to regulale registration of births and deaths in the country.

2. The Central Government necds adequate and accurate countrywide registration data for purpme% of national
planning, organising public health and medical activities and developing family planning programmes. Population is onc
of the most dynamic factors in the present economy of the country but it is here that information on trends furnished by the
registration data is very defective and unreliable. The national interest reguives an acceptable level of performance by the
States and technical uniformity of the methods and standards used in the cotlection and compilation of data throughout the
country. The Government, therefore, consider that in order w develop a sound and unified system of registration in the
country. Central Legisiation is necessary on the subject.

3. The Bill sceks to give legal status to the existing officials in the registration machinery, who are drawn from
different departments to look after registration work in addition to their other normal duties and to bind them in a registra-
tion hicrachy with the Registrar-General, India, at the Centre and Chief Registrar at the State, running through District
Registrars to the village and town Registrars at the periphery, The provisions of the Bill are built closely around the current
registration practices, where experience of their working in several States has shown them to be practicable and inelficient,
They unify the existing legal and administrative provisions. They are broad enough to permit Staté variation in operational
details as demanded by the particular characteristics of their respective administrations but are specific enough to ensure
development of the system so as to secure a minimum of uniformity and compatibility in coverage and efficiency. The Bill
fays down specific principles. general lines of action and channels of authority bat execution is left with the States, and
accordingly detaits of implementation ure relegated fo the rules to be made by the State Governments with the approval of

. the Central Governunent so as to secure a minimum unfiormity, The Bill also empowers the Central Government to issuc

directions to State Governments for implementing the provisions of the Bill when enacted.— Gaz. of Ind., 18-12-1967, Pt.
LS. 2, Ext. p. 1287,
ACT HOW AFFECTED BY SUBSEQUENT LEGISLATION

~—Amended by Act 4 of 1986. _
COGNATE ACTS AND PROVISIONS

Births, Deaths and Marriage Registration Act, VI of 1886.
Cantonments Act, 11 of 1924, 5. 282,

Medical Termination of Pregnancy Act, XXXIY of 1971,

ITHE] REGISTRATION OF BIRTHS AND DEATHS ACT, 1969
(ACT 18 OF 1969y
[31st May, 1969.]

Awn Act to provide for the regulation of registration of l)lrths and deaths and for matters con- '
nected therewith.
BE it enacted by Parliament in the Tweritieth Year of the Republic of India as follows -
jal For Statement of Objects and Reusons, see Gaz. of nd., 18-12-1967, Pt. 1. section 2, Ext., p. 1287,
CHAPTER |
PRELIMINARY
1. Short title, extent and commencement.— This Act may be called The Registration of Births
and Deaths Act, 1869,
(2} it extends 10 the whole of India.

(3) It shall come into force in a State on such date as the Central Government may. by notification’
in the Official Gazette, appoint
Provided that different dates may be appointed for different parts of a State.
laf On 1-4-1970 in the States of Andhra Pradesh. Bihar, Gujarat, Haryana. Kerala, Madhya Pradesh, Maharashtrn.
Mysore, Orissa, Punjab, Rajasthan, Tamil Nadw and Uttar Pradesh and the Union Territories of Chandigarh,
Dadra and Magar Haveli, Himachal Pradosh, und Laceadive, Minicoy and Aminidivi Istands — See G, 5. R
461, Gaz, of lnd., 1970. Pi. 1, 8. 368) p. 966: in Union Terrdtory of Dethion 1-7-1970 — Sce G. S, R. 973, Gax.
of Ind,, 29-6- 1970, Pt 1L S, 3(), Ext., p. 585; In the whole of Assam except the entire districts of Garo Hills,
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Mizo Hills, United Mikir and Cachar Hills and the United Khasi and Jaintia Hills district oo luding e meas
compriscd within the Honits of ’\tiuﬂs(,lp‘ziﬂv ardd Cantonament of Shillongon i-4-1974; and in the whale of
West Bengal except areas comprised withia the limits of Calewtta Corporation, Howrah Municipality, Fort
Witlian, and arcas corsprised within the limits of Cantonments of Barrackpore, Labong and Jalapahar on 1-4-
1970 — see G. 5. R. 514, Gaz. of India, 23-3-1970, PL L, 5. 3(0), Ext., p. 377; In the areas comprised within the
Jutisdictions of the police stations of (1) Rampur in Udhampur district; (2) Knp&mﬂ in Baramulla district and -
Municipalities of Jurmma and S nagar and Town Area Commiltees of Anantnag, Kathua and Leh in Jammu and
Kashimir on 1-10-1970 — See G. 5. RAT18, Gaz, ol Ind., 22-12-1970, P11, S. 31, Exty, p. 727; in the Union
Tesritory of Gea. Daman and Dinon 1-1-1971 — Sce G. S, R, 1927, Gaz. of Ind., 21-11-1970, Pr. 11, §. 3¢i), p.
4276; in the Union Territory (now State) of Manipur on 1-1-1971 — Sec 6. 8, R. 2027, Gaz. of Ind., 19-12-
70, PUHL S 300, po 46230 i the State of Meghaluva on 1111971 — See G, S, R, 1547, Gaz. of Ind., [971.
PLHL S 30 Extl p, 995, in the State of Nagalond on 1-10-1971 — See G. §. R, 1324, Gaz. of Ind., 11-9-{971,
PUEL S, A6, p. 3662; in the Union Territory of Andaman and Nicobar on 1-4-1971 — Sec G. 8. R. 106, Gaz. of
P, 22- 110740 PLOTE S. 300, p. 2845 in the State of Tripura on 1-4-1972 — Sce G, 8. R, 202(E), Gaz.of Ind..
1972, Po 1L 8. 3(0), Ext., p: 503, in the Union Territory of Arunachal Pradesh, on 1-7-1972 — See G. 8. R. 552,
Gaz.of Ind., 6-3-1972, Pr 1L 8,331, po 1294; Jammu and Kashmir, 1-7-1979, Gaz. of Ind., 30-6-1979, Pt 1L, S.
i) p. 1859; Pondicherry 1-3-1979. Gaz. of Ind., 13-1-1979, PL. H, S, 3(ib), p. 105; Mizoram 1-5-1674 — Gaz,
of Ind., 1974, Pt ii S.360) — G SR 379 of 1974, Extended to Sikkim — 8. Q. 208{E) of 1975 — Gaz. of Ind..
i6-5-1975, Pt H. 8. 3Gy, Extiop. 1213 — Enforced on 13-9-1976 — Sce S, O, 3465/1976 — Gaz. of Ind., 25-
9- 1976, PL. 1L, section 34ii), p. 3170,

2. Definitions and interpretation,— ( ; In this Ae.t unic‘aw the context otherwise requires,—

{(a) “birth” means hive-birih or still-birth;

(b} “death” means the permanent disappearance of-allevidence of life at any time after live-birth -
has taken place; ’ ' . ‘

(c) “foetal death™ means absence of all evidence of life prior to the complete expulsion or extrac-
tion from its mother of a product of conceplion irfespective of the duration of pregnancy;

(d) “Hve-birth”™ means the complete expulsion or extraction from its mother Ofa{noducioft,oncep-
tion, irrespective of the duration of pregnancy, which, after such expuision or extraction, breathes
or shows any other evidence of life, and each product of such birth is considered live-born;

(e} “prescribed” means prescribed by rules made under this Act;

(f) “State Government™, in relation to a Union Territory, means the Administrator thereof;

(g} “still-birth” means foetal death where a product of conception has attained at least the pre-
scribed pertod of gestation.

(2) Any reference in this Act to any-law which is not in force in any area shall, in relation to that
area, be construed as a reference 1o the corresponding law, if any, in force in that area.

CHAPTER I
REGISTRATION — ESTABLISHMENT

3. Registrar-General, lndia.— (1) The Ceniral Government may. by notification in the Official
Gazette, appoint a person to be known as the Registrar-Genera}, India.

{2y The Central Govérriment may also appoint such other officers with such designations as it
thinks fit for the purpose of discharging under the superintendence and direction of the Registrar-Gen-
eral such functions of the Registrdr-General under this Act as he may, from time to time, authorise them
to discharge. = N

(3) The Registrar-General ;m) issue general directions regarding registration of births and deaths
in the territories to which this Act exiends, and shall take steps to co- ordinate and unify the activities of
Chief-Registrars in the matter of 1egxxt;a£1{3n of births and deaths and submit to the Central Government
an mmu&i report on the working of this Act in the said territories.

4. Chief Registrar— ¢1) The State Government may, by notification in the Offtual Gazette,
appuint a Chiefl hglsl rar Tor the State.”

(2) The State Government may also appoint such other officers” with such designations as it

thinks it for the purpose of discharging, under the superintendence and divection of the Chief Registrar,
such of his functions as he may. frony time (o time, authorise them to discharge.

(3) The Chicf Registrar shali be the chief executive authority in the State for mrrymg, into execu-
tion the provisions of this Act and the rules and orders made thereunder subject to the directions, if any,
given by the State Government.
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{(d) The Chief Registrar shall tuke steps, by the issue of suitable instructions or otherwise. o co-

ordinate, unify and supervise, the work of registration tn the Siate {or qewring, an efficient system of
registration and shall prepare and submit o the State Government, m such mansier and at suich intervals

as may he preser ibed, @ report on the wmkmg of ﬂm Au in the Sw;te along mth ihe ?taiisﬂcal repon
refenred 10.in sub-section (2} of section 9. ) iy

[a} Birector of. Statistics and Evaluation; B;!wr; ﬁd‘s been so. .1ppmmed in!Bihar— ‘;E:C"'Bih'. GM Uk 3‘ !97()’ Dxt
Director of Health Services, Chandigarh 8T, has been appointed ak such in that tevritory - See Charidi. Adm,
Gaz., 1-4-1970, Ext. p. 63 Direclor of Health Services isthe Chief Réfistrar in Dethit=- Soe Delhi Giiz.. JHAR
1070, Fu IV Bx, p. 514, Dircctor df Health and Medieal Servieeshid'e, R m Gujarat—Glij. Gaz.. 23:4-70. P1.
VAL p. 516: Director bf Béalth Sérvices §s O, R, in Haryana - Hary, Guon, 24- 1 {9 Exi, p. 43 and p. 659,
p. 943; In Kerala the Director of Panchayats is so appointed — See Ker, Gaz., 31-3-1970, Ext.No. HES; Direg-
tor of Economics and Statistics 15 C. R in ML P - M, P, Gaz, 3-H-196%, PL T, p 2008; Dy, Director of
Economics and Statistics is Dy, C. R, in M. P thid: Director of Medical, Health and Family Planning Serv-
tees is C. R, in Manipur — Sce Mani. Gaz,, 13-5-1970, Pu. L, page 40; Director, Burean of Economics and
Semistics, Bangalore, is C. R, in Mysore State —— See Mys. Gax., 15-1-1970, Pt 1V, section 2-Cliidp: 302: In

Orissa the Director of Healil: and-Family P}aﬁ:lmgﬁ Sbrvstu\ is the C. R. —.8ee Oriska Gz, 16- 7 1970, Ext.,
Director, Hmﬁh and derly P!qunm.g, Punja o
“of Health Serv vices, 1.C R, in ”{npura SI':S(: e TP, in ;| ibu LL!OI nfﬁ edi &5 E u’d
S Healtt Services! U, B AL Divdotor’ O M m‘a('lg H, S%M 85 TR Ihe AR, D;redhf* of M. arid 1 Sen kftts
“ppointed ad CRAGRUCTR Jimd’i)y&{! B respeciively — See UL P Gaz., 19-9-1970, Pr L p. 4613, Director
of Health Ser viges, W. B, and i};mucw! Stake Burcay of Health !mclitgqu;: W.B., ‘apgmgn;g:d as i, Roapd Dy.

s N ng R.in W; B, e S al, Gaz., 254 ?‘7{) {" B !(),2‘?s l)ure;g Epr ok mhh Servige is €, R. in qus! 1 n;i
i v .deihl‘mE'm‘;{;e I and K, (T;:u,zi,i i 5 f{)ﬂ :i:’} . ) Ext. N {‘%é“ : ‘H[L A R

AT vy A the st
mdgh;d 1971, p. 331 Guj. Gaz.. l%‘im

.'518 1971, Pu. I p !()l‘i Mys (Jaf

e 1b For such wp{s;ntmcg{; sce Dclin Ga A8 ]
- 1970, PLIV-A,p. 517, Hiiry. Gaz., 25‘1 1970, [‘u » "%49""M
H L 1970 PILIV, S, 2-Cliiypl ‘%i)l '

- Registratmn divisions,— The State G(wermnent may, hy nonhcat:on in the Oihc;al Ca?ettc
divide the territory within the State into such regsitragion divisions as it may think fiv and prescribe
different rules for different regisiration divisions,

6. District Registrar.— (1) The State Goverament may appoint a District Registrar® for cach
revenue district and such number of Additional District Registrars as it thinks it who shall, subject to
the general control and direction of the District Registrar, discharge such functions of the District Reg-
istrar as the District Registrar may, from time to time, authorise them (o discharge,

(2} The District Registrar shall superintend, subject to the direction of the Chief Registrar, the
registration of births and deaths in the district and shail be responsible for carrying inio executiondn the

sy
s Y

district the provistons of this Act and the orders of the Chief Rn,;,islr.u issued fronytime to time for the

purposes of this Act.

la} Medical (Oflicer of Hwilh Chandigarh, is so appﬁmlcd in that Unson tcrmory —— BCC (.ham!: Adm, Gaz,, 1+4- . .
1970, Ext.. p. 65: Each District Health Officer is appointed as District Registrar in Gujarat — See Guj. Gaz., 13-

4-§070, Pr, IV-A | p. 518, District and Chicl Medical Offiecrs are appointed as D. R, within their jurisdiction in
Himachal Pradesh — See 4. P-Gaz., 11-9-1971, Pt {, p. 943; All Dist. Medical Officers and District Statistical
Officers.-in §. & K., are appointed as D Rs. and Addh, 3. Rs, — ). & K, Gaz,, 4-11-1971, P1. 1-B, Ext, (Mo,
32-dy: District Panchayat Officers are appoinied as D. Rs. within their respective districts in Kerala — Sce Ker,
Gaz., 31-3-1970. Ext., Ne. HS5: AN District Statisticst Ofticers are appointed as [, Rs. within their respective
revenue districts in M. P —— Sec M. P, Gaz, 31-1-196Y9, Pt 1, p, 2008 and ibid 1971, p. HH5; AH District
Mecdical Officers in Manipur are appointed as D, Rs. Sce Manipur Gaz., 13-5-1970, PUIEL p. 41 und ibid 1971,
Pi. L, p. 2: In Mysore State Dy, Commissioners in chatge of Revenue Districts are D. Ry, and Disteict Statistical
Qfficers are Addl. D, Rs. - See Mys. Gaz., 15-1-1970, PL 1V, §. 2-C(ib), p. 303; Each D. M. and each Col!ccim
are appuinted as D, Rs, and 5. I, O.5 as Addl. D. R.s in Tripura Stalemﬁee Trip. Gaz..4-4-1972 P 1, B,

i Chvil Surgeons appobited ax DL RO and Tlealth Offfcess and Asst to Civil Surgeons as Addl DL R o
Punjab - Punj, Govt. Gaz., 11-6-1976, PL L, p, | PMM,

‘) 7 Reglstrars. ( 1y The State Government nmy appoint a Regmmr for each focal area® compm-
ing the arca within the jurisdiction of a municipality, panchayat; or other Tocal duih()m) of any other
area o a combination of any twe or more of them : - :

Provided that the State Government may appmn{ in the caseof a nmmupahiy pam,imy at or othm-
local authority, any officer or other employee thereof as a Registrar.

{2) Every Regmnar shatl, without fee or reward, enter in the register mamtamcd for the purpose

~ all information given to him under section 8 or section 9 and |shall also take steps to inform himself

carefully of every birth and of every death which takes place it his Jumdlcnon and 1o ascertain and

T :nl.:h——;}’u 35«6 az., t{) 4-70, B, do e 3 .fi_)u chor -

T e g e e g <
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register the particulars required to be registered.

(3} Every Registrar shall have an office in the local area for which he 1s appointed.

(4) Every Registrar shall attend his office for the purpose of registering births and deaths on such
days and at such hours as the Chief Registrar may direct and shall cause to be placed in some conspicu-
ous place on or near the outer door of the office of the Registrar a board bearing, in the local language,
his name with the addition of Registrar of Births and Deaths for the local area for which he is appointed,

and the days and hours of his auendance.

(5) The Registrar may, with the prior approval of the Chief Regtsuar, appoint Sub-Registrars and
assign to them any or all of his powers and duties in relation to specified areas within his jurisdiction.

fa] For appointment as registrars for local arcas in : (1) Gujarat -— Sce Guj. Gaz., 23-4-1970, Pt IV-A, p. 518, (I
Kerals — See Ker. Gaz., 31-3-197), Ext,, (3) Manipur — See Mani, Guz., 7-4-1971, PL 1, p. 25 (4) Madhya
Pradesh — See M. P. Gaz., 31-10-1969, P §, p. 2008 ibid 1970, p. 138 und M. P. Gax,, 13-8-1971, PL. L p.
1015; (5) Mysore — See Mys, Gaz.,, 25-11-1971, P1. 1V, 8. 2-C(i), p. 4395, (6) Tripura — See Trip. Gax., 4-4-
1972, PL. 1, Ext., p. 2.

CHAPTER 111
REGISTRATION OF BIRTHS AND DEATHS

8. Persons required to register births and deaths,— (1) [t shall be the duty of the persons
specified below to give or cause to be given, either orally or in writing, according to the best of their
knowledge and belief, within such time as may be prescribed, information to the Registrar of the several
particulars required 1o be entered in the forms prescribed by the State Governmment under sub-section (1)
of section 16—

(a) in respect of births and deaths in a house, whether residential or non-residential, not being any
place referred to in clauses (b} to (e), the head of the house or, in case more than one houschold
live in the house, the head of the household, the head being the person. who is so recognised by
the house or the household, and if he is not present in the house at any time during the period
within which the birth or death has to be reported, the ncarest relative of the head presentin the
house, and in the absence of any such person, the oldest adult male person present therein
during the said period;

{b) in respect of births and deaths in a hospital, health centre, maternity or nursing home or other
like institution, the medical officer in charge or any person authorised by him in this behalf:

{c) in respect of births and deaths in a jail, the jailor in charge;

{d) in respect of births and deaths in a choultry, chattram, hostel, dharmasala, boarding-house,
lodging-house, tavern, barrack, toddy shop or place of public resort, the person in charge thereof,

(e} in respect of any new-born child or dead body found deserted in a public place, the headman or
other corresponding officer of the village in the case of a village and the offi icer in charge of the
local police station elsewhere :

Provided that any person who finds such child or dead body, or in whose charge such child or dead
bedy may be placed, shail notify such fact 1o the headman or officer aforesaid;

() in any other place, such person as may be prescribed.

(2) Notwithstanding anything contained in sub-section (1). the State Government, having regard
to the conditions obtaining in a registration division, may by order require that for such period as may be
specified in the order, any person specified by the State Government by designation in this behatf, shall
give or cause to be given information regarding births and deaths in a house referred to in clause (a) of
_ sub-section (1) instead of the persons specified in that clause.

9. Special provision regarding births and deaths in a plantation.— In the case of births and
deaths in a plantation, the superintendent of the plantation shall give or cause to be given to the Registrar
the information referred to in section § :

Provided that.the persons referred to in clauses {a) to (I} of sub-sec. (1) of section 8 shall furnish
the necessary particulars to the superintendent of the plantation.

Explanation.— In this section, the expression “plantation” means any land not less than four
hectares in extent which is being prepared for the production of, or actually produces, tea, coffee. pep-

[

per, rubber, cardamom, cinchona or such other products as the State Goverament may, by notification in-

the Official Gazette specify and the expression “superintendent of the plantation™ means the person
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having the charge or supervision of the labourers and work in the plantation, whether called a manager,
supumtu%{l(‘n{ or by any other nume,

10. Duty ef certain persons to notify bﬂ ths and deaths and to certily cause of death {1} it
shail be the duty Of—-

(13 the midwife or any other medical or health attendant at a birth or death, :

(i1} the keeper or the owner of 4 place sel apart for the disposal of dead bodies or any person
reguired by a tocal authority to be present at such place, or -

(i) any ether person whom the State Government may specify in this behalf by his designation,

to notify every birth or death or both at which he or she attended or was present, or which occurred
in such areas as ray be prescribed, to the Registrar within such time and in such manner as may be
prescribed.

(2) In any wea, the State Government, having regard to the facilities available therein in this

behalf, may reguire that a certificate as to the cause of death shall be obtained by the Registrar from such
person and in such form as may be prescribed.

(3) Where the State Government has required under sub-section (2) that a ceitificate as to the
cause of death shall be ebtained. in the event of the death of any person who, during his last illness, was
attended by a medicol practitioner, the medical practitioner shall, after the death of that person, forth-
with, issuc without charging any fee, to the person required under this Act to give information concern-
ing the death. a certificale in the prescribed form stating to the best of his knowledge and belief the cause
of death: and the certificate shall be received and deljvered by such person 1o the Registrar at the time of
giving information concerning the death as required by this Act.

11, Infermant to sign the register.— Every person who has {)mlEy given to the Regzst;ar any -
information reguired under this Act s%m%l write in the register maintained in this behalf, his name, de-
scription amnd place of abode, and. if he cannot wiite, shall put his thumb mark in the register against his
name, description and place of abode, the particulars being in such a case entered by the Registrar.

12. Extracts of registration entries to be given to informant.— The Registrar shall, as soon as
the registration of a birth or death has been completed give, free of charge, to the person who gives

information under 8. 8 or section 9 as gxtract of the prescribed particulars under his hand from the
register relating to such birth or Jdeath.

13. Delayed registration of births and deaths.— (1) Any birth or death of which information is
given to the Registrar after the expiry of the period specified therefor; but within thirty days of its
occeurrence, shall be registered on paymeut of suah late fee as may be plesulbed :

(2) Any birth or death of which delayed information is given to the Registrar after thirty days but
within one yewr of #1s occurrence shall be registered only with the written permission of the prescribed
authority and on payment of the presceribed fee and the productien of an-affidavit made before a notary
public or any other officer authorised in this behalf by the State Government,

(31 Any birth or death which bas not been registered within one year of its occurrence, shall be
registered only on an order made by a magistrate of the first classtor a Presidency Magistrate after
verifyving the correctness of the birth or death and on payment of the prescribed fee.

(4) The provisions of (his-section shall be without prejudice 1 ‘any action that may be taken
against a person for fatlure on his part to register any birth or death within the titme specified therefor and
any such birth or death may be registered during the pesldcncy of &Jiy'iﬁfﬁch action.

Section 12
e The entry in the birth or death extract cannot
be a document wo prove the paternity of a person. 1995
ALHC 5416 (5419 (Kani),

(2) The extract starstorily made available w the
informant of the repistration entries carricy presutip-
tion vatue of the correctaess of the information which
have been entered afler due enquiry by a Magistrate,

Tiest le‘h and slluaf{i not have been thrown out from
due consldudtzm} '11990) 2 Orissa LR 268 (271 I

_ . Section 13
(13 Entry of date of birth made pursuant to the
directions of a Magistraie is not conclusive evidence
ol the disputed date of bitth. AIR 1976 Kant 231(233) .

(1976) t Kant LI 283 ** (1986) 99 Mddh LW 738
(1987) 1 Mad LJ 82,
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14. Registration of name of child,— Where the birth of any child has been registered without a
name, the parent or guardian of such child shall within the preseribed period give information regarding
the name of the child to the Registrar either orally or in writing and thereupon the Registrar shall enter
such name in the register and initizl and date the enury.

15. Correction or cancellation of entry in the register of births and deaths— Il itis proved (o,
the satisfaction of the Registrar that any entry of a birth or death in any register kept by him under this
Act is erroneous in form or substance, or has been fraudulently or improper!y made, he may, subject to
such rules as may be made by the State Government with respect of the conditions on which and the
circumstances in which such entries may be corrected or cancelled, correct the error or cancel the entry
by suitable entry in the margin, without any alleration of the original entry, and shall sign the marginal
entry and add thereto the date of the correction or cancellation.

CHAPTER IV
MAINTENANCE OF RECORDS AND STATISTICS

16. Registrars to keep registers in the prescribed form.— (1} Fvery Registrar shall keep in the
prescribed form a register of births and deaths for the registration arca or any part thercof in relation to
which he exercises jurisdiction.

(2} The Chief Registrar shall cause to be printed and supplied a sulficicnt number of register

books for making entries of births and deaths according 10 such forms and instructions as may, {rom

time to time, be prescribed; and a copy of such forms in the local language shall be posted in some

conspicuos place on or near the outer door of the office of every Registrar.

17. Search of births and deaths register— (1) Subject to any rulcs made in this behalf by the
State Governmeut, including rules relating to the payment of fees and postal charges, any person may-—

Section 13 (contd.)
(2)  Act is prospective in nagure. Hence it is
obvious that # regulates only the events that have

taken place after the coming into force of the Act..

Therefore no action could have been tuken to enter the
date of birth of the applicant who was born several
decades before the coming into force of the Act,
{1987) 2 Ker LT 1028 (1028) : (1988) 21 Reports 359
(DB).

{3) The Ewvidence Act would not apply to the
verification proceedings. 1992 Mad LW (Cri) 469
472 :

{4} Where application for entry in bisth register
was dispased of on same day of | its registration in
favour of applicant and no notice was given to af-
fected parties, order of Magistrate allowing applica-
tion and further directing Municipal authorities 10
make entry in birth register would be illegal since
Magistrate had notapplied his mind. AIR 1998 Guj 42
{45).

(5) The law does not contemplate that any infor-
mation that is supplied to the authorities regarding the
date of birth and death will automatically find place in
the register. There must be proper verification about
the correctness of the date of death and birth and only
on payment of prescribed fee thereunder and on the
order of the Magistrate, first class, or of the Presi-
dency Mdessiraze as the case may be, such dute shall
be reg:strered in the Register ol ‘death and birth.
(1990} 2 Orissa’ LR 268 (271).

(6) The function 1o be exercised by a Magistrate
under 8. 13(3), involves appreciagion of evidence. In

this view of the matter also the magistrate of the first -
class referred to in 5. 13 (3) is only a judicial magis-
trate. Therefore the finding of the Sessions Judge thal
the Judicial Magistrate first class had no jurisdiction
to entertain the application under 5. i"’(?) would ol

be sustainable. 1995 Cri 1.1 2820 (2822) (Kant).

{7} RLglxummn beyond period of one year -
Magistrate on whose order such.registration is per-
missible need not go into correctness of date of birth
or death to hold enguiry -~ Verification must be
restricted to correctness of fuct of birth or death. AIR
1992 Mad 224.

(8) Verification of correctness of birth — Order
passed machanically on basis of affidavit filed and

- without making any enguiry is not sustainable, AIR

1989 Orissa 56 (DB} 1 (198%) 66 Cut LT 566.
Section I3

{1y Where the District Magistrate under the
authroity 'of the Act dirceted the investigation to be
made and accordingly correction was made in the
Births and Deaths Register maintained in the Nagar
Mahapalika and a fresh Certificate of Registration
was issued indicating correct date ol birth of petition-
er’s, refection of petitioners representation for cor-
recting his date of birth in the High Couwrt Certificate
would not be proper, 1982 AU C B4R (850).

(2) A suit for declaration of the correct date of
birth is maintainable in Civil Cowrtand a decree could
be passed rectifying the date of birth, AIR 1988 Kant
67 (77, 78) - LR 1987 Kant 1843 (1LR (1985) Kan
2460, Overruled, (1984) 48 Fac LR 202 (Pat), Dis-
sented from).
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fa) cause a seurch Lo be made by the Registrar for any entry tn a register of births and deaths: and

(b} obtain an extract from such register reluting to any birth or death

Provided that no extracr refating (o any death, issued to any peson. shall disclose the particulars
regardmg the cause of death as entered in the register.

(1) All extracss given upder this section shall be certified by the Registrar or any other officer
authorised by the Stae fiovernment to give such extracts as provided in section 76 of the Indian Evi-
deace At 15720 and shall be admissible in evidence for the prrpose of proving the birth or death (o
which the ¢ yry reluten,

18. Inspection of vegistration offices.— The registration offices shall he ispected and the regis-
ters kept therein shall be esamined in such manner and by such authority as may be specified by the
District Registrar,

19. Registrars to send periodical returns to the Chiel R(:gif;trar for compilation.—— {hH Every
Registrar <hall send to the Chief Registrar or (o any officer specificd by him, at cuch fervals and in such
fornuas riay be preseribed, 4 feturn regarding the entries of births and deaths in the register kept by such
Registrar, o

(Lo The Crilef Registrar shall cause the information in the returns furnished by the Registrars 1o be
complied and shall publish for the mformation of the public a statistical report on the registered births
and deaths during the searatsuch intervals and in such form as may be prescribed.

CHAPTER V
MISCELLANEOUS

20, Spedis! provisim, as 1o vegistration of births and deaths of citizens outside Indig,.— {1}
The Registrar-General shall. subject to such riles as may bz made by the Central Governmeny in this
hehalf, cause (o be registered information as to births and deaths of citizens of India outside India
received by him under the rules refaling to the registration of such citizens at Indian Coasulates made
under the Citizenship Act, 1955, and every such registration shall also be deemed to have been duly
made under this Act, 4

(2 In the case of iy cild horn outside India in respect of whore information’ has ot been
received as provided in sub-section (13, if the parents of the child return to India with a view 1o settling
therein. they niay, at any time within sixty days from the date of the arrival of the child in Tndia, get the
birth of the child registered under this Act in the same manner as if the child was born in India and the
provisions of section 13 shall apply to the birth of such child afier the Cxpiry of the period of s1xty days,
aforesaid, i

2L Power of Registrar to obtain information regarding birth or death,— The Registrar may
either orally or in writing require any person to furnish any information within his knowledge in connec.
o witlh a birth or death in (he locality within which such person resides and that person shalf be bound
to coiply with sieh respuisition, :

22 Power 1o give dire tions..— The Central Government may give such directions to any State
Government as Mar appeario be necessary for Carrying into execution in the State any of the provisions
ol this Act or of any virle or order made thereunder, : L .

Z& Penaliies.— (1) ADNY Person who-« . i

1 2} fails without feasonable cause to give any information which it is his duty to give under any of

the provisions of sections  and 9 or
{by gives or causes 1o be given, for the pose of being inserted iy any register of births and deaths,

any inferrstion which he knows or befieves to be false regirding any of the particulars e-

dtied (o be Known ang registered; or

{e) refuses o write hs name, uescription and place of abode or 1o putiits thumb mark in the register:

3 requind by section 11,
“shadl be pusishable with e which may extend (o fifty rupees. »
(2Y Any Kegistrar or Sub segistrar who neglects or refuses, without reasonable cause, o register
any birth or deasth ceurting in his jurisdiction or 19 submit any returns as required by sub-section (1 yof
seeton 19 shatl be punishable with fine which mav extend to tifty rapees.

i
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(3) Any medical practitioner who neglects or refuses 1o issue 4 coitificate under sub-section {(3) of
section 10 and any person who neglects or refuses to deliver such certificate shail be punishable with
fine which may extend to fifty rupees.

(4) Any persen who, without reasonable cause, contravenes any provision of this Act for the
cantravention of which no penaity is provided for in this section shadl be punishable with fine which
ma v exiend Lo ten rupees.

(5) Notwithstanding anything contained in the Code of Crimina) Procedure. 1898, an otfence
under this section shall be tried summarily by a magistrate.

24. Power o compound offences,— (1} Subject to wuich conditions as may be prescribed any
officer authorised® by the Chief Registrar by a general or special order in this behali may. either before
or after the institution of criminal proceedings under this Act, aceept from the person who hag commil-
ted or is reasonably suspected of having committed an Gffence under this Act, by way of composition ol
such offence a sum of money not exceeding fifty rupees.

(2) On the payment of such sunt of money, suich-person shall be discharged and no further pro-
ceedings shail be taken against him in respect of such offence. ‘

fa] For such authorisation in Kerala, sec Ker, Gaz,, 27-10-1970, e B, p 151,

25. Sanction for prosecution.— No prosecution for an offence punishable under this Act shail
be instituted except by an officer authorised” by the Chief Registrar by pencral or speeial order in this
behalf.

0
, {a] For such authorisation in Kerala, see Ker. Gaz., 27-10-1970, Pt L p. 154
26. Registrars and Sub-Registrars to be deemed public servants.— All Regisirars and Sub-
Registrars shall, while acting or purporting to act in pursuance of the provisions of this Actor any rule or
order made thereunder, be deemed to be public servasts within the meaning of section 21 of the Indian
Penat Code. -

27. Delegation of powers.~- The State Government iy, by notification in the Official Gazette,
direct that any power exercisable by it under this Act {except the power 1o make rules under section 30)
or the rules made thereunder shall, subject to such conditions, if anv, as may be specified io the dirvee-
tion, be exercisable also by such officer or authority subordinate 10 the State Government as may be

specified in the direction. g
28. Protection of action taken in good faith.— (1) No suit. prosecution o other togal procecd-
ing shall lie against the Government, the Registrar-General, any Registrar arapy person exorcising any

power or performing any duty under this Act for anything whiich is in good {oith done or intended to be
done in pursuance of this Act or any rule or orders made thereundet.

(2) No suit or other legal proceeding shail lic against the CGioverpment for any damage cawsed o
likely to be caused by anything which is in good faith done or intended 1o e done m pursuance of this
Act or any rule or order made thereunder.

29. Act not to be in derogation of Act 6 of 1886.— Notiing it this At shall he construed to be
in derogation of the provisions of the Births, Deaths and Marriages Registration Act, 1886,

30. Power to make rules.— (1) The State Government may. with the approval of the Centra

v g N Iy N ager e L } % -
Government, by notification in the Official Gazette, maké Tules® o carry out the puepuses of this Act.
(2) in particular, and without prejudice 10 the generality of the foregeing provision. such rales
may provide for-— S
{a) the forms of registers of births and deaths required to be kept unider this Act,
(b} the period within which and the form and the masner in which information should be given to
the Registrar under section &;
(¢) the period within which and the manner in which births and deaths shall be netified under sub-
section (1) of section 1{; -

(d) the person from whom and the form i which a certificate as 1o cause of death slult be obtainad:

Section 26 Actorany rite or order made therevnder s deemed to

(1) The Registrar of birth and deaths whe acts or be a public servant within the meaning of 5023 o
purports to act in pursuance of the provisions of the Penal Code, in view of 5. 70, [VB3CrET 3400351
: (1993) 2 CCT 150 (Wi
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{¢) the particulars of which extract may be given under section 12;

(f) the authority which may grant permission for registration of a birth or death under sub-section
(2) of section 13; .

(g) the fees payable for registration made under section 13;

~{h) the submission of reports by the Chief Registrar under sub-section (4) of section 4;

(1) the search of birth and death registers and the fees payable for such search and for the grant of
extracts from the registers; -

(i} the forms in which and the intervals at which the returns and the statistical report under sectior
19 shall be furnished and published;

(k) the custody, production and transfer of the registers and other records kept by Registrars;

() the correction of errors and the cancellation of entries in the register of births and deaths;

{0y any other matter which has to be, or may be prescribed.

*[(3) Every rule made under this Act shall be laid, as soon as may be after it is made, before the
State Legislature. )

Fa) Foitowing are Rules made by some of the States

}'iiimr'chiszrat;ﬁn of Births and Deaihs Rules, 1970 (1-4-1970) - Sce Bihar Gaz., 8-7-1970, 1. 1§, p. 1387,

Delhi Registration of Births and Deaths Rules, 1970 (1-1-1971) — See Delhi Guz., 25-2-1971. P 1V, p. 215,

Gion, Daman and Diu Registration of Births and Deaths Rules, 1970 ¢1- k197 1) — See Goa Gaz., 31-1 2-1970, 8rs, L.
1 373 (Additivnal District Registrars declared ag specified authorities for purpases of R. 10(2) - Goa Gaz..
IR-2-1971, Ses, 1, p. 418).

H. P Repistration of Births and Deaths Rules, 1978 H. P, Gaz.. 29-8-1979, Ext,, p. 2139,

Kerala Registration of Births and Deaths Rules, 1970 —. See Ker. Gaz., [-7-1 970, Extra. (No. FO0). (Distriet Panchayat
Officers specificd as authorities for the purposes of R. H)(2); R. 11(}(b): R, EBANR.12¢1),(2), (3) and 55—
See Ker. Gaz., 8-12-1970, Pr. 1, §, [V, G, 2585, See also Ker. Gaz.. 19-1- 1971, PL 111 (No. 3); Ker. Gaz., 27-4-
1978, G. 675 and Ker. Gaz., 1-2-1972, P11, §. IV, C. 134 for similar notifications under Rr. 8, 15(1) and €23 and
U and {3 for amendments to Forms 9 and 10, see Ker, Gaz., 2-1 1971, PL L, 8. 1V, No. 42

M. P. Registration of Births and Deaths Rules. — M P Gaz,, 2-5-1975, Pt v, p. 220,

+ Maharashira Registration of Births and Deaths Rules, 1976-— M. G. G. 26-2-1976, P1. IV-A, p. 180,

Meghalaya Registration of Births and Deaths Rules, 1973 — Megha. Gaz. 13-4-1974, P VA, p. 197,

Mysore Registration of Births snd Deuths Rules, 1970 == Sec Mys. Guz., 7-1-1971. 1. IV, 8. 2-Geh), page |

Nagaland Registration of Births and Deaths Rules, 1973 —. Nuga. Gaz,, 24-6-1973, Ext., No, 7. .

Orissa Registration of Births and Deaths Rules, 1970 .— See Ori. Gag., 11-3497{), Extra (No. 979},

West Bengal Registration of Births and Deaths Rules, 1972 — Cal. Gaz, 15-1-1972, Pt |, Ext., p. 726

ib] Inserted by Delegated Legistation Provisions (Amendment) Act (4 of 1986), S. 2, Sch. (15-5-86).

31. Repeal and saving.—— (1) Subject to the provisions of section 29, as from (he coming into
force of this Act in any State or part thereof, so much of any faw in force therein as relates to the marters

covered by this Act shall stand repealed in such State or part, as the case may be,

{2) Notwithstanding such repeal, anything done or any action taken (including any instruction or
direction issued, any regulation or rule or order made) under any such law shall, in 50 far as such thing
oraction is not inconsistent with the provisions of this Act, be deemed (o have been done or taken under
the provisions aforesaid, as i they were in force when such thing was done or such action was taken, and
shall continue in force accordingly until superseded by anything dene or any action taken under this Act.

32. Power to remove difficulty.— If any difficulty arises in giving effect in a State to the provi-
sions of this Act in their application to any area, the State Government may, with the approval of the
Central Government, by order make such provisions or give such directions not inconsistent with the
provisions of this Act as appears 1o the State Government fo be necessary or expedient for removing the
difficulty.

-

Provided that no order shail be made under this section in relation to any area in a State after the
expiration of two years from the date on which this Act comes jnto force in that area.




